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AT / ORDER

PER D. KARUNAKARA RAO, AM :

This appeal is filed by the Assessee against the order of CIT(A)-1,

Pune, dated 24-08-2016 for the Assessment Year 2012-13.

2. At the outset, Ld. Counsel for the assessee referring to the
assessee’s letter dated 26-07-2018 submitted that assessee wants to
withdraw the appeal filed by it. The reason for such withdrawal as

mentioned in the request application of the assessee reads as under :

“The above hearing is fixed for hearing before Your Honour on 31st July
2018. In this respect, we hereby submit that our company does not
intend to press the above appeal and hereby withdraws the above
Appeal filed against order u/s.143(3) of the Income Tax Act, 1961 for
Assessment Year 2012-13.
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We request your Honour to kindly grant us the permission to withdraw
the appeal.”

3. Ld DR has no objection for withdrawal of the appeal by the

asSessece.

4. On perusal of the assessee’s letter and having no objection from
the side of Ld. DR, we allow the request of the assessee to withdraw the
appeal. Accordingly, the grounds raised by the assessee are dismissed

as ‘withdrawn’.

S. In the result, the appeal of the assessee is dismissed as

‘withdrawn’.

Order pronounced in the open court on 31st day of July, 2018.
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